
s,, .,t.. ",'
2q'.{-B

ts{ela*.

Rfi!e*tl-,;r';
.l'..:i

l{i;h Court
,., : .|

A-L?O23 / t / 20?3 - Ad.TV - MC A

Governmenl of Indio
inistry of Corporote Affoirs

r..l*t;,i*

To,

n.,l.t. i it:il,) S,*';ticn

Seqetaries to Government of Indio, All Ministries/

'A' Wing, 5th f loor, Shastri Bhowon,

Dr. R.P. Rood, New Drzlhi-110001

Dafed: O6,Tune,?o?3

the
t'.-

b;:-,

erntoFles.
Government of fndio.
All Chief Secretories to the Stote Government/Union T'

Registrors General of All High Courts'

Choirperson, IBBI.
Registror, Notional Compony Low Appellate Tribunol.

Setetory, Notionol Compony Low Tribunol.

Secretory, CCT.

Secretory, NFRA, - i.-:

Secretory, fnstitute of Chartered Accountonts of Indio (ICAf), I.P. Estote, New

Delhi-110002.
Secrelory, Institute of Cost Accountants of fndio (ICoAI), Suddar Street,

Kolkota,
Secretory, rnstitute of compony secretories of Indio (IcsI), rnstitutional Area,

Lodhi Rood, New Delhi-110003

Filling up of 05 (Five) posts of Judiciot Member ond O5 (Fivel) posts of

Technicol Members in the Notional Compony Low Tribunol (NCLT) - inviting

online opplicotions for.

f om directed to stote thot online opplicotions (ovoiloble on portal

2.

3.

4,

5.

6.

7.

8.

9.

10.

11.

Sub

5ir,

1\ \.6

hllpsz/lapptrbmembermco.gov.in) ore invited for the 05 (Five) posts of Judiciol

Members ond 05 (Five) posis of Technicol Members, Nationol compony Low Tribunol

(NCLT) constituted under Saction 408 of the Componies Act, ?O13, for the: voconcies

arising in?O}4storting from 10rh May,?024. The numben of voconcies ore tentotive

ond moy decrease or increose without prior notice'

Z. The selected condidotes will be required to serve of ony of the olready

constituted NCLT benches or benches to be constituted in futlrre in diffarent perts cf

the country in a phosed monner with All fndio tronsfer liobility as Per ovoilability of tha

vaconcies / exigencies of wo rk.

3. Qualifications for Judicial Member: Asper the provisions of Section409(2)ol

the componies Act,2013, o person shqll not be guolified for oppointment qs Judiciol

Member unless he/she:-
(o) is, or hos been, ojudge of o High Court, or

(b) is, or hos been, o District Judge for ot least f ive years' or

(c) hos, for of leost ten yeors been on advocote of o court'

Explonotion - For the PurPoses of clause (c), in computing the period dtrring which

o person hos been on odvocote of o court, theresholl be included ony period during

which the person hos held judiciol officeor the office of o member of o tribunol or
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any po:tt, under the Union or o Stote, reguiring speciol knowledge of law ofler he
becomr: on odvocote.

Quolifications for Technicol rlAember: As per the provision of Section 409 (3) of the
Componies Act ?O13 os omended by Companies (Amendment) Act , 2OL7 , o person sholl
not be guolified for oppoinfmenf os o Technical Member unless helshe-

(o) hos, for ot leost fifteen yeors been a member of the fndian Corporafe Low
Service or Indion Legol Service ond hos been holding the ronk of Secretory or
Additional Secretory to the 6overnment of fndiq or

(b) is. or hos been in proctice as o chortered occountont for at least fifteen years;
or
is, or hos been, in prcclice as o cost accountonl for ot least fifteen yeoes: or
is. or hos been, in p?octice os o company secretory for at leost fifteen yeats: or
is o pierson af prcven obi!ity, integrity ond stonding hoving speciol knowladge ond
professionol expetience, of not less than fifteen yeors, in industriol finonce,
industriol monagement, industrial reconstruction, investmeni, accountancy; or
is, <rr hos been, for at leost five yeors. o presiding officer of o Labour Court,

Tribunol or Notionol Tribunol constituted under the fndustrial Disputes Act,
1947 (14 of 1947).

4. A person sholl not ba eligible for oppointment os Member unless helshe hos

(c)
(d)

te)

(f)

completed
tha lost do

50 s on 413 ies A 2013 os 0r
le of receipt of online opplicotion

he/ she enlers upon his/her office, but shoii be eli9l on re-oppointment for onother

5. Terms of Appointment: The Member(s) will draw poy in fhe poy level of 15 os per Vh
centrol Poy commission plus ollowances as odmissible. poy proiection is ovailable for
oppliconts, serving or re!ired (Government officer or choirman, Vice-choirmon,
President, vice-President, Presiding officer, Member of o Tribunol, Appellote Tribunol
or on ouihority, or o Judge of High court), who are/were in higher poy scole, including
opex scale in 6ovt. of rndia. The poy scole ond other service conditions would be governel
by Notional compony Low Tribunol (salaries ond Allowances ond ofher terms ond
conditions of service of the President and other Members) Rules, 2015. A copy of the
rules is olso ovoiloble on the website of the Ministry of co?porore Affairs. n person
szlecte-d, if ,clready in Government servica, may retain his/her lien with his/her paeent
cadre or Ministry or Deportment, os the cose moy be, while holding office os such for o
period not e:<ceeding one yedr.

6. efler joining os o Member in the Tribunol, if any li\ember wishes to opply for
othar ossignhents in ony orgonizolion/post, his/her opplicotion will be considered for
forwarding io thot assignment only ofter completion of two yeors of sarvice os Member
NCLT.

7. every Member sholl hold olfice for o period of fiveyears from the dote on which

term of 5 years. The term of oppointment is, however, subject to the moximum oge limit
of sixty-five years.
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8. Selected condidotes will be required to produce ': medicol fitness certificoie before

joining.

9. Applicotions of Persons working in Court/Government ServicelPutrlic Sector

Undertaking/other orgonirotions sioulib" fo.*o.d"d through proper chonnrzl within 10

doys from the closing aote of ont'ne opplicotion The f orwording. authorit ies should olso

certify (in ihe formot given in nnn"'# of ttte online opplicotion) thot the entries in the

"orinir)"" 
t'""" ozei verified lrorn th" t"totds ond found correct' ond thct no

disciplinory/vigilon ce ptoceedings ot'e eilhet P."^d'^9 "t- -tj1]"mploted 
ogdinst the

"pp],i""i,i"a 
itt", no moior/mino-r penalties hove been imposed on the ollicer during the

lost ten years. The forwording ""tiot'''"t 
should enclose the uP-to-dote Confidentiol

Report Dossiers of the opplicont for the lost five yeors'

10. Interested Persons ore odvised to visit the portol

https://opptrbmembernca'9ov' in, in order to submit online opplication from 10'00 '4M

of 08.06.2023. The detoiled instruction fon filling up the opplicotion form online are

ovoiloble on the portol (under "fnstruition fot opptying online" heoding) All requisiteond

relevant documents need to be uplooded online wnilelitting uP of aPplicotion' Lost dote

to. "rU.,*"g 
online oPPlicotion is 19 'O7 '2023 ot 05:30 PIA'

11. Print out of the opplicotions ofter final submission on online prortal duly

""apf"t"l, 
."1 

"igned 
olongwith copies of uplooded documents' ond throrugh proper

chonnel (occomponied by o certificate by the present employer in 'Annexure)'

wherever oPPlicoble, ,rtoura '"o"i'!iii 
Rioiul Hogue' Under Sacretorv' 

'Ainistry 
of

corDorote Affairs, Room No szJ, n'Wing' 5rh fioor' Shostri Bhawon' |lew Delhi-

ttOOOr latest by 05:30 P \ of 31'07'2023

12. Wide publicotion moy be given to this advertisement by oddressee orgonizotions

and their field offices, so os to i'ocilitote eorly ond oPtimum number of opPlicotions'

Yours foithfullY,

(Riozul Haque)

Under Secretory to the Government of Inciio

Ph: (011) 23381349

Copy to:

1. Under Secretary, Ad'II section' MCA for circulotion among eligibla ICLS

Officers
2. Technicol Director, NIC, MCA wilh the request to uPlood the voconcy circulor on

the Portol.
3. Technicol Director. NIC, DoPT with the reguest to uPlood the voconcy circulor on

the DoPTs website.

4. E governonce Cell, Ministry of Corporote Affoirs with the reguest to uplood the

vo-concv circulor on the website of the. Ministry'

THA IGH URT JOD UR
Estt.A(ii)/0 r/20i4

I Hon.'bte sitring Judges of RHC, Jodhpur through p.S.
2. Registrar (Admn.),RHCB, Jaipur with the reqJest to

circulate it amongst att the Hon,bte Judges sitting
at RHCB, Jaipur through their p.S.

3. Atl retired Hon,bte Judges who have retired in the
last one year.

4. At[ the Judiciat Officers (DJ Cadre) who are going to
retire on or before 30.06.2024.

5. Computer Cett, RHC, Jodhpur to uptoad it on
website of Rajasthan High Court and E-mait to
retired Hon'ble Judges.
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Annexure

(Certificate to be furnished by the Employer/Head of office/Forwarding
authority)

Certified that the particulars furnished by and application
No are correct and he/she possesses educational qualifications

and experience mentioned in vacancy circular. It is also certified that:-

(i) There is no vigilance or disciplinary case pending/contemplated against
Sh. /Smt.

(ii) His/her integrity is certified.

(iii) His/her CR/APAR dossier in original is enclosed/photocopies of the
ACRs/A.PAR for the last five years duly attested by an officer ofthe rank
of Under Secretary to the Govt. of lndia or above, are encloseci.

(iv) "No ma.ior/minor penalty has been imposed on him/her during the last ten
years."

(v) A list of major/minor penalties imposed on him/her last ten years is
enclosed.

Signatu

Name and Designation----

Office Seal
Place :

Date:

List of enclosures:

1.

?.

3.

4.

E

(Strike out which is not applicable )

4


